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PAPERS LAID ON THE T

THE TELEGRAPH (FIrsT

RuLes, 1963

INDIAN
AMENDMENT)

TeE MINISTER o TRANSPORT
AND COMMUNICATIONS (SHRI
Jacrvan Ram): Sir, I beg to lay on
the Table, under sub-section (5) of
section 7 of the Indian Telegraphs
Act, 1885, a copy of the Ministry of
Transport and Communications
(Department of Communications and
Civil Aviation) (Posts and Tele-
graphs Board) Notification G.S.R, No.
873, dated the 15th April, 1963, pub-
Iishing the Indian Telegraph (First
Amendment) Rules, 1963. [Placed in
Library. See No. LT-1348/63.]

AMENDMENT IN THE TRIPURA MOTOR

VexIcLES RULES, 1954

Tue DEPUTY MINISTER 1™ THE
MINISTRY or TRANSPORT anNp
COMMUNICATIONS (SHr B.
BracavaTr): Sir, I beg to lay an the
Table a copy of Notification No, F.
7(6)-Trans/62, dateq the 12th Febru-
ary, 1963, publishing an amendment
in the Tripura Motor Vehicles Rules,
1954, issued by the Tripura Adminis-
tration, under sub-section (3) of sec-
tion 133 of the Motor Vehicles Act,
1939, [Placed in Library. See No,
LT-1352/63.]

[ 19 AUG. 1963 ]
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1. THe DELHI MoOTOR VEHICLES (24TH

AMENDMENT) RULES, 1962

II. THE DeELHT MoTor VEHICLES (THIRD
AMENDMENT) RuULEs, 1963

Surt B. BHAGAVATI: Sir, I also
beg to lay on the Table a copy each
of the following Notifications issued
by the Delhi Administration, under
sub-section (3) of section 133 of the
Motor Vehicles Aet, 1939:—

(i) Notification No. 12/146/54-
62 /Transport, dated the 18th
March, 1963, publishing the
Delhi Motor Vehicles (24th
Amendment) Rules, 1962.

(ii) Notification No. F. 20(2)/63-
PR(T), dated the 22nd
April, 1963, publishing the
Delhi Motor Vehicles (Third
Amendment) Rules, 1963.

[Placed in Library. See No.
1351/63 for (i) ang (ii).]

LT-

1

NOTIFICATIONS UNDER THE MERCHANT
SarepinGg Act, 1958

SHrr B. BHAGAVATI: Sir, I also
beg to lay on the Table a copy each
of the following Notifications of the
Ministry of Transport and Communi-

cations (Department of Transport),
under sub-section (3) of section 458
of the Merchant Shipping Act,
1958: —

(i) Notification G S.R. No. 455,
dated the 4th March, 1963,
publishing the Merchant
Shipping  (Shupping  Office

Forms) Rules, 1963,

(ii) Notification G.S.R. No. 768,
dated the 27th April, 1963,
publishing  the Merchant
Shipping (Apprenticeship to
Sea Service) Amendment
Rules. 1963.

[Placed in Library. See No . LT-

1350/63 for (i) and (ii).]



